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CENTRAL AOMINISTRATIVE TRIBUNAL ALLAHABAJ BENCH ALLAHABAD
Original Application No. 178 of 1987

U;p;ﬂabraltg---o--iqv----ouo .Ptpplicen't
Ver sus
Union of India and another . ¢« « « « ¢ « « s « Respondents

ton'ble Mr. Maharajdin, Member (Judicial)

“Hon'ble Mr, V.K, Seth, Member (Administrative

( Hon'ble ir, Maharajdin, Member(J)

The applicant moved this application under section ;
19 of the administrative tribunals Act, 1985 seeking the I
reliefs to guash the impugned order dated 27.i.l98$
(nnnexure_lZ). The applicant was givén notice dated
30$3.1984 under rule 16 of the Central Services(Clessifica-
tion Control and Appeal) Rules,1965 alongwith the |
stutement a;%hharaes(annexurE-l) The enguiry was held
against thc aqultént and he was removed from the service
vide order dated 8.9.1.984.
2. The applicant preferred an appeal aqgdinst the
order of removal. The appeal was allowed and the order of
removal was quashed, The applicant was,however, served |
with a nétice dated 27.L.1987 Eo show cause as to why |
he should not be compulsorily retirE?J The applicant |
without filing any reply has comegbefore this tribunal
for redr95§;;l The order of compulsory retirement has not
been passed so far, Only show causeé notice was issued
to him, which was not replied by the applicant. Thus, ’:
the case is premature and liable to be dismissed, |
3. The case being oremature is hereby dismissed with ;

no order as to costs,
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Member (A) - Member (J)
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